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REFERCENE   TO   ALLEGED   TAKING 
OUT OF GODOWNS THOU SANDS  OF   

BALES  OF    CLOTH WITHOUT  
MARKING   PRICES 

SHRI A. G. KULKARNI (Maharashtra): 
Sir, through you I want to draw the attention of 
the Minister of Commerce to a lacuna in 
communication between the Ministry and the 
implementing authority at Bombay, viz., the 
Textile Commissioner. On Friday last, while 
the Minister was replying to a half-an-hour 
discussion, the point was made by Mr. 
Babubhai Chinai either about the extension of 
the scheme or a new scheme to be introduced 
as regards cloth prices. The last date was 30th 
November. It is very reliably learned that the 
information was either not passed on or was 
not implemented properly and between 
Saturday and Sunday thousands of bales were 
taken out from godowns without marking 
prices and the millowners have made a bumper 
profit. On that day I made the point that the 
Commerce Ministry announced the yarn 
control scheme and after the stay order from 
the Supreme Court many of the millowners had 
taken undue advantage of the lethargy either in 
the office of the Commerce Ministry or in the 
Textile Commissioner's office and at both the 
points the millowners had gained enormously. 
I want to request the Commerce Minister, 
through you, to take appropriate action and 
action against those erring officials who have 
either not implemented it or have failed to see 
that the consumer is protected all along. 

THE MINISTER OF COMMERCE (PROF. 
D. P. CHHATTOPADHYA-YA): Sir, I will 
look into the matter and see whether there was 
or there was not any communication gap, and 
if there was any, whether, taking advantage of 
it, some people have exploited the consumers. 
This is information just conveyed to me on the 
floor of the House. I will certainly look into it 
and, consistent with our objective and main 
policy that consumers are not exploited, if 
there is something wrong somewhere, it will be 
looked :nto and rectified. 

SHRI N. G. GORAY (Maharashtra): 
Will the Minister communicate to us 
the  steps jtaken?  

THE    INDIAN    RAILWAYS       (SECOND 
AMENDMENT)  BILL, 1973 

THE MINISTER OF RAILWAYS (SHRI 
L. N. MISHRA): Mr. Deputy Chairman, Sir, I 
move; 

"That the Bill further to amend the Indian 
Railways Act, 1890, as passed by the Lok 
Sabha, be taken into consideration." 
Before the House takes up the Bill for 

consideration I would like to explain the 
position in brief. 

This Bill seeks to amend Sections 82-A and 
82-J of the Indian Railways Act, 1890. 
Sections 82-A to 82-J of the Indian Railways 
Act, 1890 and the rules framed under Section 
82-J constitute the provisions under which 
compensation to victims and dependants of 
victims of railway accidents is now paid. The 
maximum amount payable now is Rs. 20,000. 
Payment is made according to a schedule 
which takes into account the income of the 
deceased or the injured person at the time of 
the accident; the lower the income, the lower 
the amount of compensation. 

There has been a persistent demand that the 
compensation now being paid to victims of 
railway accidents should be enhanced. It was 
:n 1962 that the upper limit was raised to Rs. 
20,000 from the then existing limit of Rs. 
10,000. Since then the cost of living has 
increased and it has been felt that the amount 
of compensation payable to victims should 
also be increased. The amendment seeks to 
enhance the compensation payable to 
passengers for the purpose stated above. 
Further, the present connection between the 
income and the compensation payable leaves 
scope for uncertainties and doubts in regard to 
the income of the deceased. Hence it has been 
proposed that irrespective of the income of the 
deceased the compensation payable will 
depend only on the nature of the injury or on 
the fact of death. In other words, in case of 
every person who dies, the amount of com-
pensation payable will be Rs. 50.000 in case 
of every person who suffers injuries which 
completely prevent him from pursuing his 
normal activities, the compensation payable 
will 
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also be Rs. 50,000. Similarly, for each type of 
injury, the compensation payable will be laid 
down so that the victim or his dependants will 
not be required to adduce evidence regarding 
the income. 

To cover the additional expenditure and 
also for improving the safety of travelling on 
the Indian Railways and amenities, it is 
proposed to levy a surcharge on passenger 
fares as follows:— 

 

The Bill was introduced in the Lok Sabha 
on the 27th November, 1973 and was passed 
by that House on the 29th November, 1973. 

Sir, I have nothing more to say. I 
commend the motion. 

Ihe question was proposed 
SHRI MAHAVIR TYAGI (Uttar Pradesh): 

I would like the hon. Minister to convey to 
the House what is the estimate of revenues 
that will be received on account of this new 
tax. What is the total? 

SHRI L. N. MISHRA: It is not a tax, but a 
type of insurance premium as you pay in air 
freight, etc. According to estimates, we 
should get in the neighbourhood of Rs. 8 
crores. I, P(N)11KSS—4 

SHRI MAHAVIR TYAGI: Annually? 

SHRI L. N. MISHRA: Yes, annually. 

SHRI T. V. ANANDAN (Tamil Nadu): Mr. 
Deputy Chairman, the Indian Railways 
(Second Amendment) Bill, 1973 to amend 
Sections 82-A and 82-J of the Act is now be-
fore the House. We cannot but welcome this 
amendment to pay increased compensation for 
the passengers travelling in the trains. At the 
same time the burden should not be levied on 
the poor travelling public. 
The aim of the railway system should be to 
avoid accidents. To avoid accidents, the 
railwaymen should be kept contented. You are 
not following that line of action. You are 
throwing the burden on the travelling passen-
gers. I may quote here one instance. Six years 
ago, this House suggested to the Railway 
Ministry to evolve 10 hours' duty for the loco 
staff. It was not heeded by the Railway Board. 
But after an agitation by the loco-men, you 
have now come forward to agree to 10 hours' 
work. Where did the sanctity of this House and 
the advice cf the hon. Members go six years 
a:o? Sir, I know the railway-men art; very 
good. I know the railwaymen for the last 50 
years. I had been working with them. But to-
day the railwaymen are being exploited by the 
political parties in this country. This morning's 
papers have announced that Mr. Peter Alvares, 
an ex-M.P. had to resign because he was 
defeated by his own colleague of the Social st 
Party. The intensity of the inteiest of the 
political parties in the railway system is so 
great and grave, but the Railway Ministry does 
not understand it. Why don't you call, as I 
suggested yesterday, the political rs and also 
the leaders of the trade union movement in the 
country, sit with them and advise them that as 
far as possible, since it is a public utility 
service, the politicians should be kept out of it? 
To-day it may be the Congress party which is 
in power. Tomorrow some other party may 
come into power. And as is happening in 
Tamil Nadu—the students' agitation—here the 
railwaymen    will 
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agitate to dislodge the party in power. 
Therefore, I appeal not only to you but to all 
the political parties in this country that the 
railway system should be kept away from 
politics. That is my only ambition because the 
Railways are the only source which can 
improve the economy of the country. Also the 
Railway Board must understand and change its 
attitude and outlook. Outmoded conventions, 
regulations and procedures are there. There are 
officers who have put in 10 to 12 years of 
service and yet not confirmed. They say that 
there is a convention that some '"outstanding" 
report should be produced before the officer 
can be confirmed. Is it not difficult to-day to 
get an "outstanding" report? If one happens to 
be the son-in-law or the would-be son-in-law 
of the General Manager or the Chief Operating 
Superintendent or the Chief Commercial 
Superintendent, one can get "outstanding" 
reports. That cannot be placed before the 
Union Public Service Commission for 
confirmation of an officer whose efficiency 
depends upon the execution ofi his work. Had 
he not executed his work properly, he would 
not have been retained in the Railways for 
more than 10 or 15 years as an officer. All 
these outmoded practices should be got rid of 
and a new outlook should be introduced in the 
Railways to keep not only the officers but the 
entire force of railwaymen contented. I have 
nothing more to add except to say that the 
Railways can run without accidents in this 
country provided the railwaymen are kept 
contented. Thank you. 

SHRI NABIN CHANDRA BURA-
GOHAIN (Assam): Mr. Deputy Chairman, I 
stand to welcome the Railway Amendment 
Bill. I express my happiness that this 
amendment has come with some progressive 
measures. These provisions have tried to 
remove the yardsticks which were used for 
measuring compensation given to the people 
involved in the railway accidents. The 
principle that used to link compensation with 
the class and capacity to earn of the person 
involved is now given up. There is a new 
principle  here based  on equality.   It 

does away with discrimination between one 
man and another on the ground of one's wealth 
or capacity. I really welcome this very good 
ideal. This is in consonance with the policy 
being adopted by the Government. The amount 
of compensation given to persons involved in 
railway accidents or to the dependents of per-
sons killed in railway accidents is now raised 
from Rs. 20,000 to Rs. 50,000. It is really good 
and there is some attempt to reduce 
discrimination between a man involved in a 
railway accident and that involved in an air 
crash. The discrimination does not, however, 
disappear completely. Some difference still 
exists between the compensation paid to a per-
son involved in a railway accident and the 
compensation paid to a person involved in an 
air crash. This difference compels one to think 
that the Government is still in a mood to adopt 
some points of discrimination. Why should 
there be a discrimination between an air 
traveller and a railway passenger? Is it due to 
the fact that the rich and the privileged mostly 
travel by air and therefore there is some soft 
corner, some kindness, towards the rich and 
the privileged? I say that this discrimination 
should be done away with at an early date. 

Sir, there are 22,000 unmanned railway 
level crossings in the country and these 
unmanned level crossings contribute to a great 
number of railway accidents and consequently 
to the number of killed or injured in those 
accidents. So there should be an attempt to 
man all these unmanned level crossings. I do 
admit that it is a tremendous task and it also 
requires a huge amount of money. Yet this has 
got to be done and for this cooperation of State 
Governments is very much needed. I hope the 
Railway Ministry will take up this matter 
sincerely and seek the cooperation of all State 
Governments so that all these 22,000 
unmanned railway level crossings could be 
manned and  railway accidents  averted. 

Sir, I welcome the proposed introduction of 
a hew Mail train from New Delhi upto New 
Bongaigaon. This will meet the sincere 
demands 
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and needs of the people of the North Eastern 
region. They have been pressing since long for 
introduction of this train. Those people are 
very happy after the introduction of this train 
from 26th January this year. On their behalf I 
thank the Railway Minister for introducing 
this train. But this train should be extended to 
Dibra-garh. Then only it can meet all the 
needs of th people in this region- This train 
runs through whole of Assam along the 
Brahmaputra. I draw the attention of the 
Railway Minister that when the British people 
ruled India and when they laid railway lines in 
our country, they thought only of their own 
interest. They only thought of their own 
industry. Therefore, they laid the railway lines 
in Upper Assam touching the tea gardens. 
They did not care to cater to the needs of the 
local people or the needs of towns and cities of 
Assam. Most of the railway lines going to the 
tea gardens did not therefore touch agricultural 
towns and other big towns oj Assam. The 
second big town of Assam, namely, Gauhati 
was not touched by the railway line direct. The 
demand of the people in general, the 
commerce, the leading people such as 
members of the Bar and other professional 
peo-.ple was that the main towns of Assam 
should be linked with direct railway lines. So, 
I suggest to the Railway Minister that this new 
train should run upto Dibragarh touching 
Parkarti, Gauhati, then Tinsukhia and finally 
Dibragarh. On many occasions I have drawn 
the attention of this House that the North 
Eastern region was neglected in respect of in-
dustrialisation and in respect of all-round 
development. It was being neglected due to 
many difficulties, the main reason being lack 
of rail and road communication. This region 
often suffered for want of essential goods and 
essential goods could not reach there at the 
appropriate time for want of railway wagons. 
Similarly, cement and iron and steel goods 
could not reach this area. Many of the 
Governmental and other developmental works 
had to be stopped for want of essential goods- 
So, I request the Railway Minister to think 
over the LP(N)HRSS-4(a) 

matter. He should be very liberal for allocaiing 
railway wagons so that these wagons can carry 
the most essential goods. 

They can carry such essential goods like 
cement, iron and other things from the western 
part of India to this very backward area. 

Then, Sir, I would like to point out that the 
railway station at Mariani was constructed 
during the British days and the location of this 
station is such that it caters to the needs of the 
major parts of Nagaland and also the major 
parts of upper Assam. But the accommodation 
in the buildings there is the same as it was in 
the pre-Independence days and there is no 
improvement at all while the traffic there is 
growing very much and the traffic emanates 
from both the States. So. Sir, I would suggest 
that there should be improvements in the 
station buildings and this station should be 
linked with another place called Tuli, one of 
the major places in Nagaland where we are 
going to have our paper and pulp mill and it is 
expected that this mill is going to start 
production very soon. So, Sir, this place, Tuli, 
should be linked wi'h Mariani by a railway 
line. 

Sir, having made these suggestions, I 
welcome this Bill and I express my 
gratification for the inclusion of certain very 
progressive provisions in the Bill. Thank you. 
Sir. 
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MR.   DEPUTY   CHAIRMAN: The house 
stands adjourned till 2-15 P.M- The House 
then adjourned for lunch at seven    minutes 
past one of the clock. 

The House reassembled after lunch at 
fifteen  minutes past two of the clock, 

Mr. Deputy Chairman in the Chair. 
SHRI SAJVAT KUMAR RAHA (West 

Bengal): Mr. Deputy Chairman, Sir, I 
welcome this Bill with 
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some reservation. Whey reservation? Because 
I think still there is discrimination between the 
travel by air and the travel by rail. This Bill is 
one step forward no doubt but the reservation 
is because the Railway Ministry today 
discriminates between the life of a traveller by 
air and by rail. After all, it is a life of a human 
being. So, when a human being travels by air, 
why should it be valued more than when he 
travels by train? This discripancy, this injustice 
should be done away with. Sir, the poor com-
mon man is paying the largest share towards 
the revenue of railways. Those who pay much 
more are penalised- Taxes are being levied and 
imposed on them. This is rather a punitive tax. 

Sir, this levy of surcharge will be imposed 
and the compensation requirements will be up 
to the tune of Rs. 2.5 crores. This amount can 
be easily realised—in fact more than this can 
be realised—if there is efficiency in 
Administration and if anti-corruption measures 
and economy measures are taken by the 
Railway Administration. I know from facts 
stated by the Journal of Indian Railways that 
Rs. 50 to Rs. 60 crores can be saved if 
economy measures are taken and the 
administrative machinery is efficient enough. 
Efficiency of the Administration counts much 
but today since you lack efficiency in the 
Administration you always come to the House 
to impose some levy or tax on the poor 
passengers. I would request the Minister, 
though this Bill is one step forward, that he 
should consider the question of exempting 
from this levy third class passengers travelling 
up to a specified limit of kilometres. 
The second point is, the maximum 

compensation is fixed at Rs. 50,000 but this 
maximum amount is not cjiven to people 
generally either in the ease of accidents or when 
there is some other casualty. There are many 
kinds of rail accidents, acci-• dents due to 
robbery, due to dacoity and murders. Who is to 
take responsibility for such things when an 
accident is caused by murder, by robbery of by 
dacoity and such like things? I think there 
should be some    Bill 

which should ensure the security of passengers' 
lives. It was proposed that the so-called 
Railway Protection Force would be 
reorganised. I do not know how this 
organisation can project and give guarantee to 
human life when people travel by rail. Thou-
sands of accidents take place every year and 
thousands of cases of alarm chain pulling are 
there causing late running of trains and causing 
harassment to passengers. The problem of 
accidents cannot be solved by a mere 
imposition of levy. You should positively take 
steps to minimise and stop these accidents. 
Many of the accidents are due to human errors. 
From the figures I have got from the statement 
of the Minister I find out of 1678 cases of 
accidents 920 are due to human errors, 286 are 
due to engines and other railway equipment 
and 16 only are due to sabotage. If this be so, 
then I think the human error has to be attended 
to. It can be removed by taking some 
precautions. I would suggest that the 
responsibility of the employees should be fixed 
and when that responsibility is not properly 
discharged the person concerned should be 
stringently penalised. Some sort of media for 
training the employees and educating the pub-
lic at large should be introduced so that 
precautions against accidents can be taken in 
advance. 

In some papers I saw that some sort of 
scientific methods can be introduced. I would 
ask the Minister whether this method of micro-
minimum radar can be introduced to minimise 
accidents. If these positive measures are taken, 
many of the accidents will not occur. Many 
accidents are due to unmanned level-crossings. 
I would suggest that if the money in the safety 
fund is not utilised properly by the States, it 
should be refunded, so that it can be properly 
utilised to save human lives. If the States do 
not utilise this fund properly, I would ask the 
Government to see whether this money cannot 
be spent on the safety of human lives which are 
daily in danger. A proper mechanism should be 
introduced, so that this fund can be properly 
utilised. I want an assurance that the Minister 
is thinking on that line. Accidents also occur 
sometimes when platforms 



111                tliat U ailways               [RAJYA SABHA]        (Second Amdt.) Bill, 1973               112 

[Shri Sartat Kumar Raha] are not extended 
up to the length of long distance mail and 
express trains. Passenger sheds both up and 
down, while crossings are there are not pro-
vided. Many of the recommendations made by 
the Enquiry Committee regarding    accidents   
are   yet   to   be implemented. Regarding 
payment of compensation  I  would  request     
the Minister that there should be a tirne-bound 
rule, so that the compensation will be paid 
expeditiously and within a fixed period. I think 
it should not be more than thirty days. 
Administration cannot improve without proper 
labour relations. I find from the Railway 
Journal that there are many types of 
organisations to tackle the problem of labour. 
In 1951 the permanent negotiating machinery 
was formed. In 1966 the joint consultative ma-
chinery was constituted. Lately    the corporate 
enterprise group of    management and labour 
has been formed. So many superstructures 
have been formed without a proper    structure, 
which can solve the labour problem. There are 
740 categories of railway staff. The staff 
categories are so many and their problems are 
also so many and how can they be solved? So, 
I would suggest that the Government should 
definitely strive to have a system by which the 
entire labour comes under one umbrella, so 
that the problems can be solved. It can be done 
by electing their representatives to the 
management through a secret ballot. 
Otherwise,    this problem cannot be solved. If 
we do not go to the root, but only impose from 
above, it will not solve the problem which is 
occurring at the root. If this problem can be 
solved, the Ministry itself can devote sufficient 
time for the betterment and improvement of   
administration-Administration is lagging due 
to these problems also. If these problems are 
not solved, how the Railway Ministry can 
develop and improve its function''™? I cannot 
understand. So, this nroblem should be looked 
into seriously. It is high time that the problems 
relating to labour were tackled by  one 
umbrella, that  is  chosen by the     emplovees  
themselves. On the 2nd March, 1973, a calling   
attention was there in my name regarding the 
Himgir incident. There was firing and it 
resulted in some death. It was pro- 

posed by the Minister that an enquiry 
committee would be formed, but it has not .yet 
been done. 

Railwaymen are often victimised for raising 
their voices against corruption. For instance, 
in Dhanbad in the office of the DMO 
corruption was there and a deputation of IOO 
medical staff led by Mr. Chinmoy Mukherjee 
and some leaders did not produce any result. 
On the other hand the black rule No. 14(2) of 
the Railway Servants D/A Rules, 1968 was 
issued against them and according to this rule, 
some officers were victimised; the trade union 
office-bearers like the President, Mr. Bhajan 
Ram, Vice-President Mrs. Urmila Jha and 
Secretary Mr. R R. Ghosh of the Medical Staff 
Association were victimised. Similarly, one 
skilled worker, Mr. Mangaia of the C.W. 
Department of Dhanbad was removed from 
service at his retiring age. This is the fate of 
the workers in the railways. 

Sir. I have also some local demands to 
voice. In the Consultative Committee I raised 
the issue and it was said that something will 
be done. I request the Minister that the only 
56 km. distance between Krishnagar and Lal-
gola be electrified or dieselised. And one of 
the worst lines is that from Howrah to 
Barharwa. All are outmoded engines and the 
worst, rotten type bogies are used in those 
trains. That must be remedied. Sir, there is a 
demand from the Signallers and the Telegraph 
Staff. I request the Minister to look into their 
demand sympathetically and see why they 
should not be taken as signallers and tele-
graphists as working in the postal department. 

With these remarks, I welcome this Bill 
with some reservations as I said. 
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SHRI S. S. MARISWAMY (Tamil Nadu): 
Sir, I rise to welcome this Bill of my good 
friend, Mr. L. N. Mishra, for the simple 
reason that it raises the compensation from 
Rs. 20,000 to Rs. 50,000. But I cannot 
understand the logic that the people who 
travel by air should get Rs. 1 lakh and those 
who travel by train should get only Rs. 
50,000. I understand this Government is 
dedicated to socialism. They have got a shot 
in their arm after the visit of Mr. Brezhnev. 
Even after this, class consciousness persists in 
the Government and this is something which I 
cannot understand. Then, how are they going 
to pay this increased compensation of Rs- 
50,000. By levying additional tax. This is 
their socialism. They have not made any 
difference between first class and third class. 
Some rate has been added to every ticket. Of 
course, proportionately it may be done. But 
taxation is there. This is robbing Peter to pay 
Paul. You are only rob- 

bing one passenger to pay another passenger as 
if it is the passenger who causes the disaster or 
the accident. If the passenger is responsible for 
the derailment or other such accident, I can 
understand your levying tax on him. But the 
passenger is absolutely unconnected, 
unconcerned, with the accident or the victim. 
A long time before I read a story written by H. 
G. Wells. There are two characters very 
prominently displayed; one is the husband, 
unfortunately like our Railway Board a weak-
kneed husband, and the other is the wife, a 
termagent wife, known for her misconduct. 
The husband, whenever he got angry, he used 
to go home in the absence of his wife, take a 
stick and beat everything in the house, what-
ever his wife used to touch and whatever was 
used by her. 

In that way he used to express his anger 
over his wife. Now, the workers, the 
mechanics and some people who are actively 
connected with some political parties and work 
as employees of the Railways are responsible 
for all these disasters. Instead of beating them, 
you are beating like the weak-kneed husband, 
namely, the passengers. You should have 
levied this tax on those people who are res-
ponsible for the accidents whereas the poor 
passengers have now to pay this extra levy. 
This is something which is illogical. Nobody 
would appreciate. . . 

DR. K. MATHEW KURIAN: The only 
difference here is that the misbehaviour is on 
the part of the husband, not wife. 

MR. DEPUTY CHAIRMAN: Make it 
paramour, instead of husband    or 
wife. 

DR. K. MATHEW KURIAN: Thank you 
for your good humour. 

SHRI S. S. MARISWAMY: My good 
friend Shri Tyagi put a very good question and 
elicited a reply as to how much revenue he 
was expecting out of this levy. 

SHRI L. N. MISHRA: It is Rs. 8 crores. 

SHRI S. S. MARISWAMY: It is a big sum. 
I take it that compensation 
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would not come to that. It may be 2 or 2.5 
crores. This is an indirect way of collecting 
money from the people. They are bleeding 
people white day in and day out in one form 
or another. I do not know if something good 
comes out of this kind of bleeding. Then I can 
appreciate that. But no good comes out of it. 

This morning I was going through the 
Editorial in The Hindustan Times. They have 
wrtten a pungent article about Railways. The 
heading is: The Election Sweetener in U.P. 
They have written: 

"It requires more than ordinary economic 
wisdom and human charity to understand the 
logic and purpose of the Shahdara-Saharanpur 
Broad Gauge Rail Link on which the Prime 
Minister inaugurated construction last 
Sunday. Rs. 17.50 crores is a tidy sum to 
invest and many other far more worthwhile 
railway or general development projects have 
suffered or remained stili born for lack of 
such extraordinary bounty." 

In one sector they collect tax and pour it in 
another sector for their selfish games or to put 
it crudely for electioneering purposes. They 
become spendthrift. But so far as general 
public is concerned, they are stingy and no 
facilities are given to the travelling public. 

You know that I come from South. The 
longest rail journey is between Delhi and 
Madras, in the whole of India. The distance is 
1,300 miles. There are three trains—the 
Grand Trunk Express, the Link Express and 
the Janta Express. The Grand Trunk Exoress 
takes 42 hours. I am told by my colleagues—I 
have not experienced the new catering system 
after its introduction—that the quality of the 
food served on the train is very bad. At Amla 
and Balarshah the Dining Car is attached or 
there is a miniature Dming Car. I am told that 
chips and snicks are served there, but not full 
meals. The food served at Amla and 
Balarshah. to say the least, is most 
unhygienic. It is not good, it is cold and 
particularly at Balarshah on Saturdays and 
Wednesdays they do not serve rice. Sir, we 
eat only rice 

and very occasionally—only when we suffer 
from Diabeties—we eat Chap-patis. We are 
not ashamed of that. But people coming from 
South must be exempted from this rice ban. I 
am told that there is a ban on serving rice at 
Balarshah on Saturdays and Wednesdays. Poor 
people from the South come on pilgrimage on 
every alternate day to Delhi. Since all the 
power is concentrated in Delhi. Even 
Emperors in olden days did not have so much 
power. 

Even for constructing a small road or for 
putting up a small rice mill you have to come 
here to Delhi and for all and sundry work Delhi 
is the Mecca for everybody. So, the number of 
the travelling people has increased and you 
must make some sort of arrangement for the 
people who come from the South to get rice 
both on Saturdays and Wednesdays at Balhar-
shah. Sir, this is a very important issue and I 
hope Mr. Mishra would kindly look into this 
and accede to this demand. Heavens would not 
fall if we have a dining car attached to the G.T. 
Express. We have the dining car facility in the 
other trains. So, why not a dining car for the 
train going to and coming from Madras? Sir, I 
may tell one thing now. The largest portion of 
the revenue, the largest chunk of income, that 
comes to the railways comes from this line. If 
you take up the whole break-up of the revenue, 
you will find that a large chunk of the revenue 
comes from this line because it is the longest in 
the country. If it is so, why not attach a dining 
car to this train to cater to the needs of the 
passengers who come from the South? 

Sir, I would give a resume of what I have 
said just now. I do not mind if the 
compensation is raised to one lakh rupees. But 
it should not be imposed upon the people. By 
observing economy you can get this money. I 
am told that it is only Rs. 4.5 crores or so when 
compared to the huge revenue that the railway 
gets and in that context it is only a small drop 
in the ocean. By observing proper economy, 
you can manage to get this money. Then, just 
as the other honourable Members stressed on 
the local issues, I also would like to re- 
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quest that a dining car should be attached to 
the G.T. Express. Thank you, Sir. 
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SHRI SUNDAR MANI PATEL (Orissa): 
Mr. Deputy Chairman, Sir, while speaking on 
this amending Bill I agree with the object of 
the Bill. But I would like to make a few ob-
servations as regards the compensation that 
has been decided by the Government to be 
given and which had been enshrined in the 
Bill—for a fatal accident of a person in a rail 
accident, the compensation is Rs. 50,000. Sir, 
as has been already expressed by many hon. 
friends from this opposition side and from the 
Ruling party, there is a great disparity between 
the compensation that is to be given to an air 
passenger and to a rail passenger—Rs. 1 Iakh 
in one case and Rs. 50,000 in other. Sir, I feel 
estranged how such a decision could be taken 
by the Railways. I think the Union Cabinet 
must have given its seal when this amending 
Bill was brought before it. So, I think there is 
disparity in the thinking of the Aviation 
Department and the Department of Railways. 
But I do not blame the particular Ministers. I 
blame the entire Cabinet. It is a very 
substandard thinking. I think, the quality of the 
entire Government is below standard. The 
funny thing is whatever compensation that will 
be given to the victims of the railway accidents 
will be surcharged on passengers. Does the 
accident take place due to the failure or due to 
the inefficiency or due to the insincerity or due 
to the carelessness of the passengers? No. It is 
due to the carelessness or the insincerity of the 
Railway Administration: they may be workers, 
they may be officers or they 

may be the Railway Board. So, how can the 
poor people who are the passengers of the 
railways be penalised for the failures of 
others. 

Sir, it is a funny thing and it is funny 
thinking. The Railways should either pay 
compensation out of the general revenues or 
there should be a surcharge on the personnel 
of the Railway department from a chaprasi to 
the Chairman. There is Board of the Railway 
Protection Force. What are they doing? Are 
they discharging their duties properly? There 
are different types of administrations. Traffic 
administration is completely different from 
that of general administration. What are they 
doing. How is that for their failures the 
passengers are going to be penalised? 

Sir, I will make one more point. It seems 
that in India time is the cheapest thing in the 
world. That is what the Railway people think. 
There is not even a single train in the country 
which runs in time. For these delays the 
Railways should be made to compensate every 
passenger for the loss of his time. Then only 
the Railway administration will be toned up. If 
only every passenger is compensated for the 
loss of his time by the late running of the 
trains, then only it is possible to increase the 
efficiency of the Railways. 

With these demands. Sir, I support the Bill. 
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DR. K. MATHEW KURIAN (Kerala): Mr. 
Deputy Chairman, Sir, while I welcome the 
increased in the amount of compensation from 
Rs. 20,000 to Rs. 50,000, I must express my 
dis-satisfaction at the manner in which this 
Bill has been brought forward and also the 
basic ideas which have promoted the 
Government to do so. I want to make it quite 
clear that I support the move to raise the 
amount of compensation, but while 
considering this Bill it is necessary to look 
into some of the important aspects which are 
related to this Bill. It is difficult to understand 
why the Government has this queer logic that 
death in an air accident v/ill enable a person or 
his family to get Es. 1 lakh as compensation, 
but rhe same death in another vehicle, in 
another form, gets him only Rs. 50,000. 
Therefore, there is queer logic behind this. If it 
is death in an accident, irrespective of the 
mode of the vehicle by which a person travels, 
there must be L P(N) 11RSS— 5(a) 

some basis on   which compensation is given 
and the Government, in its characteristic   form   
of   fragmented thinking, has thought 
differently  in different Ministries. This is only 
another   expression    of   the   Government's  
fragmented   thinking.    Similarly, in the case 
of air travel, insurance corporations have a 
system of insurance   for the   particular flight, 
but there is no similar system in the case of 
Railways, which is an added reason why the 
Government should have considered raising the 
compensation to at   least Rs. 1   Iakh. I under-
stand that the additional expenditure involved   
in raising    the   maximum limit of 
compensation at the rate   of Rs. 50,000 would   
entail the Government an expenditure of 
something like Rs. 2.5 crores. In other words, 
to give a little statistics, Government has pro-
mised us 500 deaths by way of accidents. 
Government has promised us in a planned way 
500 deaths due to accidents on the Railways. 
On the contrary, if you really look into the ex-
penditure    Government has made in the past to 
ensure safety and to avoid accidents, you will 
find that most of the money has, in fact, gone 
down the drain. There is no visible effect on the 
reduction of accidents. In other words, the more 
the money Parliament sanctions to 
Government, they spend it in such a manner 
that, instead of ensuring   safety, it   only entails 
in   more and more accidents. Also, if you will 
calculate the real value of this sum of Rs. 
50,000, which is now promised in   place of   
the   earlier    sum     of Rs. 20,000, you will 
find that, despite statistical    jugglery,    the    
consumer price index has increased at least by 
300 per cent. Cver the period it   has increased 
from 100 to 300. If that is the real    value    of   
the    Rs. 50,000 which is now being promised 
as    a great  measure  by this Government, the 
value is much less in real terms compared to the 
earlier provision of Rs. 20,000. This is only one 
aspect of the problem.  I  also understand, ac-
cording to my information, that the present   
amendment    would    really mean further 
amendment to section 82A.    For   instance, in   
the original Act section 82A deals not only with 
the    dead and injured    persons,  hue. also  
destruction   or  deterior jtion  of 
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[Dr. K. Mathew Kurian] animals and goods 
owned by the passengers who accompany 
them in their compartment or train. Loss of 
goods and destruction of animals are also 
possible items which may have to be covered 
in further amendments to the same Act. My 
main ooint none the less is not that. These 
improvements can be made in the Act by 
further amendments, if necessary. The main 
point I want to make is that the Government 
has come forward with a measure of resource 
mobilisation. In this otherwise acceptable 
measure of raising the amount of 
compensation, according to my mind the 
mode of resource mobilisation again exhibits 
the same class content of the Government. It 
means put more and more burdens on the 
ordinary people in order to finance their 
reform schemes. The reform we accept and 
welcome, but the manner in which these 
reforms are being financed by the same old 
class approach to resource mobilisation is 
something which we must criticise. We also 
know that accidents on the Railways are being 
caused by a number of factors. Apart from 
overcrowding which increases with the Five 
Year Plans, there is the increasing efficiency 
of the big white elephant called the Railway 
Board. There is improper maintenance of not 
onlv railway lines but also rolling stock. All 
these really contribute to the continuance of 
accidents. 

Why should the people bear the ;ost of 
increasing accidents due to the negligence on 
the part of the Railway Board abetted by the 
wrong policies of the Government. This 
seems to be the fundamental question. 

I would like to bring to your attention a 
small study made by the Economic and 
Political Weekly dated the 18th October, 1973 
which brings out in a poignant form the type 
of class policy which the Railway Board fol-
lows. To give only one instance of the manner 
in which the resources are misutilised by the 
Railway Board which if properly mopped up 
could have enabled us to finance such good 
schemes of raising the compensation, this is 
what the study reveals. It refers to the incident 
in which 158 :asual workers of the Western 
Rail- 

way were retrenched. They were employed for 
the quadrupling of the suburban railway lines 
between Churchgate and Grant Road in Bom-
bay. After a prolonged struggle, an agreement 
was reached with the workers and they had 
won the right to be empanelled so that they 
would be given preference in filling the vacan-
cies in permanent posts. The Western Railway 
Administration has scuttled the whole scheme. 
The Economic and Political Weekly which is a 
respected journal in this country says— 

"During the last ten years, the number of 
officers' posts have increased by more than 
250 per cent. In the Churchgate Railway bund-
ing, the number of officers' air-conditioned 
cabins has so increased that they block out the 
natural light. In the accounts section there are 
officers without cabins and even without staff. 
In a section where ten years ago there was one 
Deputy Controller and 4—5 other officers, 
now there are 5 Deputy Controllers and 25 
other officers. 

"The expenditure on these officers is much 
more than just their pay. They are given air-
conditioned cabins, confidential assistants and 
mansions with bungalow peons. These peons 
are domestic servants who have to do 
everything they are asked toi do. There are 
even cases of peons being charge-sheeted for 
refusal to wash the clothes of officers' wives, 
polish shoes or clean lavatories. At the same 
time for supposed reasons of economy, many 
class III and class IV staff are not being given 
quarters. When they demanded that they be 
given barren/waste land belonging to the 
Railways for starting cooperative housing 
societies the Railway Board refused." 

This is a very serious matter. This is only one 
case study of one spot in the whole railway 
system where you find a policy of spending 
money lavishly on the high-ups in ths Railway 
Board while class III and class IV officers 
cannot even get loans or money for housing 
schemes. This is true of the entire policy of 
the Railway Board. 
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I wiH give you one other instance. This 
information was given to me by the Southern   
Railway   Apprentices' Association. They have 
sent a letter to the Union Railway Minister, Shri 
L. N. Mishra—letter   dated 16-8-73— wherein 
they have said that 152 workers    completed   
training from September, 1971 in the Carriage 
Works of the Southern Railway as trade ap-
prentices under the Trade Apprentices Act. 
1961, but they are today languishing because 
proper jobs are  not   being given to them. After 
completing the training they passed the 
examination conducted by the Central Training 
Institute, Guindy. It is understood that there are 
innumerable vancan-cies in the Loco and 
Carriage Works. Some of them are being filled 
up by recruiting men  from  outside  while these 
apprentices who have got training are denied 
jobs. I would therefore request the hon. Minister 
to look into this question and ensure that justice 
is done to this Association, particularly with 
reference to their letter to him dated 16.8.73. 

Then with regard to the demands of the 
Dakshin Railway Casual Labourers' Union, the    
Ministry   should consider the grant of 
privileges such as   leave, pass and   medical aid 
for the casual labourers who have completed a  
certain number of years. It has to  be  noted in 
this  connection that there are many casual 
labourers in this area who have completed 5 to 
18 years of continuous service without enjoying 
any of these    benefits. Here is a section of 
workmen in the Railway construction branch so 
badly ignored and denied any of these benefits.   
Hence it  is requested by  these employees    
that the    Ministry   may kindly grant an interim 
relief of at least 15 days' leave, one privilege 
pass, one PTO, medical aid and so on. Sir, in 
view of the fact that the   Third Pay 
Commission has   favoured   that casual 
labourers who have completed more than six 
months should be given some    of these 
benefits, I would request the hon. Minister to 
kindly look into   this.    Similarly,    the    
Dakshin Railway  Casual    Labourers"    Union, 
Saklespur    have    written       a letter saying 
that retrenchment    bas   been going on. Not 
only casual labourers 

are not getting jobs, but people are being 
retrenched on all kinds of spurious charges. I 
would specially refer to the retrenchment of 
Shri Ahmad John and eight others in violation 
of the Industrial Disputes Act, and the 
retrenchment of Shri K. Raman Kutti, also in 
violation oi the Industrial Disputes Act. 
Therefore, I would request the hon. Minister to 
kindly look into this. In fact, this question has 
already been brought to the notice of the 
Ministry. 
Lastly, I would like to bring to the attention of 
the Railway Minister an important 
memorandum, a fairly detailed memorandum,    
submitted    to him by the All Kerala Railway 
Users' Association with headquarters in Tri-
vandrum. This memorandum submitted to the 
Union Railway Minister is dated   30.11.1973   
and four major demands were made in it. First, 
they suggested the    establishment    of    a 
separate Divisional headquarters office at 
Trivandrum. In fact, the General Manager of 
the Southern Railway on the 17th November, 
1973, made a statement that an Area office 
would be set up in Trivandrum with effect from 
the end of December, 1973. Possibly there is 
very little difficulty in converting this Area 
office into a full-fledged Divisional 
headquarters office. Secondly,  they  have  
suggested  that in view of the large number of 
people commuting      between     Trivandrum 
and Quilon, Quilon and Ernakulam, and 
Ernakulam and Alwaye, electrification of this 
area may be considered. Similarly,    the   
Railway    Users' Association have suggested 
new lines such     as     Ernakulam-
Kayamkulam broad-guage   line via   Alleppey, 
Tri-chur-Kuttipuram line via Guruvayoor, 
Trivandrum-Kovalam    branch    line, 
particularly in view of the increasing tourist 
traffic to Kovalam and the Cochin-Madurai 
line. They have also recommended  additional  
crossing   stations in the Trivandrum-Quilon 
line in order to avoid unnecessary detention of 
trains. 

Sir, I have tried to show in my brief speech 
that the main problem is not one of simply 
raising the compensation. While the 
compensation is inadequate, I welcome ths 
increase in the compensation to Rs. 50,000. But 
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there is the inherent inequity in the whole 
proposal because the Government has not 
taken into account the totality of the 
situation. I have also tried to show that the 
manner in which they are trying to raise re-
sources for the scheme again reflects the 
elitist-biased, higher-up-biased attitude of the 
Government and their class policy. Instead of 
doing that, they should rely on the suppport 
of the Class III and Class IV and the general 
body of the employees, ensuring that the 
legitimate demands of the employees are 
met. Using their support, the Government 
should be able to go forward and implement 
more and more reforms. At the same time, 
they should ensure that this great white 
elephant, the Railway Board, is put in its 
proper place and the corruption in this area is 
diminished, so that some of these schemes 
can really be implemented. Thank you. 

SHRI A. G. KULKARNI: Sir, I stand here 
to suppport i.he amendment Bill brought by 
the Govern' ment. Mr. Mishra has brought a 
measure which will be very helpful and 
which will go a long way in helping the poor 
people. I congratulate the Minister 
particularly because I think four or five 
months ago he announced in the Lok Sabha 
that he would consider and bring forward on 
amendment of this nature. One should ap-
preciate that the Minister has kept up his 
word. . . 

DR. K. MATHEW KURIAN: You 
appreciate it? 

SHRI A. G. KULKARNI: Naturally. Dr. 
Kurian, even when the Government has 
brought good measures, you bring the 
question of this elite class or that elite class, 
this consciousness and that consciousness. 
Instead of appreciating a good thing as a 
good thing, you see it from different di-
rections. . . 

DR. K. MATHEW KURIAN: The trouble 
with you, Mr. Kulkarni, is you are on that 
Bench only to praise whatever comes. 
Naturally you feel inconvenient when I say 
something. 

SHRI A. G. KULKARNI: ... and you bring 
into it this class conflict and that elite conflict. 
. . 

DR. K. MATHEW KURIAN: You are a 
rich person and you can pay the surcharge. 
What about ordinary people? 

SHRI A. G. KULKARNI: Yes, I can pay 
and I am prepared to pay. 

What I was suggesting it is really a 
welcome measure which the Government has 
brought and the Minister deserves all our 
congratulations. It was announced only five or 
six months back, and if I am wrong, the 
Minister may please correct me. . . 

SHRI L. N.  MISHRA: Only three 
months back. 

SHRI A. G. KULKARNI: Yes, only three 
months back he announced it and immediately 
after that he has brought this measure. I really 
appreciate it. He has gone to 50 per cent. Then, 
the wav of getting funds f<5r this also is a 
better method. But I would request him to limit 
thi;; surcharge to first class and second class 
—the higher classes— because third class 
passengers cannot afford it. I do not mind 
surcharge being levied on higher class 
passengers. I agree that the Government can 
review the position, the mode of payment and 
the mode of collection. 

Then I would draw attention to two or three 
more points. I am very much disturbed over 
the working and operational efficiency of the 
railway system. That is why I am taking this 
opportunity to participate in this discussion. 
Yesterday I went through the reply given by 
Mr. Mishra on the railway wagon availability. 
I was having a discussion with some of my 
colleagues here. Looking at the staggering 
figures of anticipated production in the Fifth 
Plan, the investment of Rs. 53,000 crores to be 
made in industry, mining, metallurgy, etc., 
commensuratr-with that, I feel, there is a 
lurking fear, that the availability of wagons, 
both on broad gauge and meter gauge iines, 
might not be able to cope UP 
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with the Fifth Plan needs. So early action has 
to be taken by the Minister so that the railways 
are geared up for the purpose. Yesterday I 
went through his reply but I am sorry I could 
not fini it satisfactory. He categorically stated 
that 81 per cent oi the demand for cement was 
met. But to my knowledge— this information 
is collected from Parliament Library —wagon 
availability in the first part of 1973 was 
20,14,405. This was reduced in the period 
April—June to 18,64,786. There was no power 
shortage. Then why was it reduced? In terms 
of percentage reduction in the availability of 
wagons was 7.4 .P»1 cent on broad gauge and 
about 17.1 per cent on meter gauge. Tn all the 
number of wagons made available to the coal 
industry was 26,000, to the steel industry 
26,000 and to thf cement industry 16,000. And 
in that connection I made a statement and I 
request Mr. Mishra to remove one doubt in the 
minds of the people, knowledgeable persons 
take the view that our wagons have been 
locked up in Bangla Desh. The Minister 
should say either 'yes' or 'no'. Thev are 
claiming that about 2,000 wagons are being 
locked up in Bangla Desh and that is why we 
are suffering. 

You say 'yes' or you deny it because I do 
not want to make that allegation. Bangla Desh 
is our friend. We have better relations with 
that country. If they want it, give it to them. I 
do not mind. I do not want our Federation 
people and industrialists to go on speaking 
about this that they are locked up in Bangla 
Desh. 

About ticketless travel I have some figures. 
The Deputy Minister said last time that the 
situation is in> proving. In 1968-69 it was Rs. 
2& crores. Last year it was rtated tliat more 
staff were apppointed and many ticketless 
travellers were caught. I do not have the 
present figures. But I have my doubt whether 
the situation has improved or not. It is upto the 
Minister to say yes or no. 

The number of thefts increased to 30,000 
cases in 1970-71 and pilferage cases increased 
from 15,0'00 in 1970-71 to 30,000 in 1971-72. 

Another serious problem is about the 
operational ratio. The working expense is 
increasing. It was about 79.5 per cent in 1966-
67 and it was 83 per cent in 1972-73. The 
reasons given are that because of the Railway 
Convention Committee's award, you are 
charging now 9.4 per cent depreciation instead 
of 11.6 per cent and the maintenance and 
repair ratio has also gone up. How much of it 
is due to extra allocation of labour because I 
am told that many employees are not required 
in the Railway. Thy are all superfluous. I do 
not want any superfluous employee whether he 
belongs to class IV or class III. Public sector 
should have only that much labour which is 
absolutely necessary. It is not a Dharamsala 
where anybody can come and live. I am told 
that the present agitation in the FCI is because 
at the time of wheat take-over, they appointed 
some persons just for three months. Now 
labour leaders and some Members of 
Parliament are pressurising the Government to 
absorb these temporary employees. Is it in the 
interests of the country? If you need labour, 
you employ them and give them good salary 
and give them all amenities. But do not burden 
an organisation with superfluous employees. 

I hope the Minister will give his attention to 
the problem of deteriorating operational 
efficiency in the Railways. I do not blame the 
Railway Board or any other Board for this. 
We heard of loco-strike, signal strike etc. I 
think the personnel policy followed by the 
Railways should be radically changed because 
Railway is a public sector. 

Now I want to draw the Minister's attention 
to the promise he had given about the parallel 
railway line between Miraj and Poona. You 
have brought it upto Poona. We suggested in 
the Consultative Committee that there should 
be a composite bogey attached to Janta. 

It leaves Poona at 6 o'clock and reaches 
Bombay by 10 o'clock. Sir, 1 would request 
the honourable Minister to take note of the fact 
that the people of my side desire that on this 
parallel line one composite bogey should be 
atttached to the Janata Ex- 
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[Shri A. G. Kulkarni] press. It is because 
this train reaches at about 5 o'clock while the 
Janata reaches at 6 o'clock and there is a gap 
of one hour. If you attach this bogey, it will 
greatly benelit the people coming from the 
Karnataka region and also western side of 
Maharashtra and they will be able to reach 
Bombay quickly. 

The other point that I want to refer to is the 
agitation for the inclusion of the Sholapur 
Division in the Western Railway. You have ap-
pointed a Committee and my honourable 
colleague, Shri Goray, is also a Member of that 
Committee. Can you please tell me what the 
progress of the Oojnmittee is? You know I 
have written to you and also to ycur deputy 
about this and you may also know that I made 
a demand in this House that the entire question 
of Sholapur-Miraj should be considered. We 
do not know what progress the Committee has 
made so far. If you want an agitation, it will 
come on the Mirja issue. But you should not 
wait for this. I feel wisdom and pragmatism lie 
in anticipating these things and before an 
agitation starts you should try to settle the 
issue- The people from the Mira j/Sangli areas, 
from where I come have approached your 
Ministry and it is for you now to settle this 
problem properly. Thank vou Sir. 
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SHRI BRAHMANANDA PANDA 
(Orissa): Has it got any relevance to the Bill? 
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THE MINISTER OF STATE IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
WORKS AND HOUSING (SHRI OM 
MEHTA): There is no basis in that. 

MR. DEPUTY CHAIRMAN: Mr. Yadav, it 
is all right you mentioned about the opening of 
the bridges. But you cannot discuss the 
political meetings that are held in Uttar Pra-
desh. 

SHRI BRAHMANANDA PANDA: He is 
wrong. 
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Who is the persons who gave you the 
advice to do this? 

SHRI L. N. MISHRA: I am really grateful 
to the House for giving support to the Bill 
though there are some hon. Members who 
have raised objection to the provision of the 
surcharge. Before I go into that, I would say 
that this is an innocuous and innocent Bill. But 
the whole working of the Railways has been 
brought in here. As a matter of fact, this has 
turned out to he a debate on the Railway 
Budget. I welcome the suggestions made and I 
am really happy 
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to note them. Before I go into the general 
working of the Railways, I will have to say 
something about this Bill also. Sir, as you 
remember, after the Madhupur accident which 
occurred, during the last session of Parliament, 
1 assured this House that the compensation 
clause will be amended and we will give Rs. 
50,000 to these killed or seriously injured in the 
accident, and it is with respect to that assurance 
that we have brought forward this Bill before 
the House. 

A point has been raised that in the airlines the 
compensation is Rs. 1 lakh while in the 
railways we have suggested only Rs. 50,000. 
The point has been ably met by Nawal Kishore-
ji, and I am thankful to him. The point was also 
made—why this difference in the value of 
human life, as between air and train passengers? 
There is no question of difference in the value 
of human life. It cannot be measured in terms of 
money. The object is to provide some relief to 
the people who suffer as a result of accidents in 
the railways. This is the object behind it, and 
there is no question of paving for the value of 
human lives. Human life is precious and even 
millions and billions cannot be any real 
compensation for it. 

 

Sir, I was speaking about human life. We have 
to realise whether this Bill is an improvement 
upon the old Bill or the previous Bill or not. It 
is an improvement. It is thus possible after a 
year or two that some colleague of mine who 
might be here or I myself would bring forward 
another Bill and the compensation might be 
raised to Rs. 1 lakh. 

There was a suggestion from Mr. Nawal 
Kishore that we should have a comDrehensive 
legislation dealing with all the problems of the 
Indian Railways. This is a wholesome sug-
gestion. We have deputed one officer in the 
Railway Board for this purpose and he is going  
into    it.    ami 

within a year or so I will say. we will come 
before Parliament with a comprehensive Bill 
amending the existing Railways Act. In that 
we can consider all the suggestions that 'have 
been made and whatever is possible, we will 
try to accommodate in that comprehensive 
Bill. 

The hon. Member wanted to know about the 
basis for this amount of Rs. 50.000 t.tat has 
been suggested. Mr. Naval Kishore himself 
said that from Fs. 10,000, it was raised to Rs. 
20,000 or something like that. We have 
thought at out the whole matter. We had a 
meeting. We discussed it and we came to the 
conclusion that in the present situation we 
could go only up tc Rs. 50 000. Then the Ques-
tion' was raised as to why the surcharge is 
being imposed. Sir, the answer is simple. The 
financial posi-sion of the Indian Railways to-
day is really precarious. It is passing through a 
critical stage. Those who are interested in 
finance must have seen the heavy burden as a 
result ef the recommendations of the Pay 
Commission. The three increases in dearness 
allowance, the losses that we have incurred as 
a result of the loco men's strike, the les? that 
we are incurring almost every day on account 
of some kind of dislocation in work, the 
subsidy that we have given in the movement of 
foodgrains in scarcity areas, all these put 
together have brought the financial position of 
the Railways 'ro a precarious stage. We had 
begun this year with a deficit budget of Rs. 9 
crores in February. But what is the position to-
day? The loss to-day to the Indian Railways is 
in the neighbourhood of Rs. 127 or Rs. ISO 
crores. I do not know what will be the real 
position when the year comes to an end. 
Therefore, in the present situatien it was not 
possible to make any provision from the 
existing revenue. That is why we have resorted 
to this surcharge. If we decide net to impose 
this surcharge, if the House decides not to 
impose this surcharge, then we will have to 
give it from the general revenue . The revenue 
will have to be raised by increasing the fare or 
the freight. Therefore, money will have to be 
found from the travelling 
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public or from the general public of this 
country. Otherwise, wherefrom can we get the 
money? So, the argument that the surcharge is 
not advisable, I will say, is not very sound. If 
we have to give compensation, we have to 
have some source of revenue. 

Then the point was made that when we 
have to give a maximum of Rs. 2.50 crores, 
why we should collect Rs. 8 crores. We felt 
thai for improving safety in railway travel and 
fpr providing better passenger amenities, if we 
can have some more revenue without causing 
much hardshin to ihe travelling public, we 
should have it. What is the burden on the 
travelling public? A third class passenger will 
not have to pay more than five paise on each 
ticket. One has to pay only five paise more on 
each ticker. I do not think it is a very heavy 
burden in any sense of the term. I will only 
seek the indulgence of the House to appreciate 
the financial position pf the Railways. I will 
confess thai we are not in a position to 
provide for this compen-ation from our 
general revenue. We are not in a position to 
do that. That is why we have taken recourse to 
this levying of a surcharge. About the increase 
from Rs. 50,000 to Rs. 1 lakh, the time will 
come and if it is necessary, it v/ill have to be 
done. 

About the working of the Railways, first the 
question of punctuality wns raised. Mr. Shyam 
Lal Yadav made a strong argument against 
late running of trains. Here I would like to say 
one thing. It is a fact that in the three Zonal 
Railways, namely. Northern, Eastern and 
North-Eastern, punctuality has gone down. 
There is no doubt about it and I do not deny it. 
To-day the punctuality is 55 to 75 per cent in 
these three Zone;.. In the six other Zones 
punctuality has not gone down. It is 80 to 90 
per cent. That has been the normal 
performance of the Railways. Why has 
punctuality gone down? It has been mainly be-
cause—I will not use the word "Indiscipline" 
on the part of the Railway workers—there has 
been want of a sense of  responsibility  on    
the 

part of some responsible sections of the Indian 
Railway workers. There have been wild-cat 
strikes. There have been lightning strikes. 
There have been strikes without notice. There 
has been trouble in the Dhanbad Division. We 
had trouble in Baroda and then again in Ajmer 
and Bikaner. 

There was no notice, no intimation, and 
people went on strike and stopped working. 
This is negation of trade union facilities. If 
they believe in trade union facilities, if they 
want tc take advantage of those facilities, then 
the normal Trade Union Act has to be 
maintained. But the provisions of the Trade 
Unions Act are being violated like anything. I 
seek the help of the House and all political 
parties in this country, I appeal to them to help 
the railways in this matter. We are trying our 
best to improve the working conditions. Ihe 
Pay Commission has recommended Rs. 196 or 
something like that as minimum wage for 
railway workers. On a rough calculation of all 
allowances, most of the people get a minimum 
of Rs. 346 or something like that in the 
railways. Some friends have suggested that 
thev have much better working conditions 
then even those in many public sector under-
takings, leaving aside the general public in the 
country whose per capita income is much 
lower than what Railwaymen are getting. 

About financial situation of the Indian 
Railways, it is a fact that it has gone down. 
But this ls not confined to the Indian 
Railways. All over the world this is 
happening. The UK Railways' loss was in 
1971 £15.4 millions; in 1972 £26.2 millions. 
So far as Germany is concerned, the loss was 
1,251 million DMs in 1971-72. In France the 
working expenses remained the same. That 
way France is lucky. In Japan the working 
expenses excluded the revenue by 14 per (ent 
in 1970-71. In America they are also incurring 
losses on rail roads. I am told that Britain and 
America ave writing off the value of their 
capital investment itself. Therefore, it is a Id 
phenomenon. But that should 
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[Shri L. N. Misra] not give us any 
consolation and we should not be satisfied 
with this situation. We will try to improve 
the financial position. But this can be done 
only if we get cooperation from two sides: 
Firstly from the peoole working in the 
railway^; and secondly, from the travelling 
public. 

The question of ticketless travel was 
raised by some honourable Member. That is 
why I appeal to the travelling public. . . 

SHRI A. G. KULKARNI: Theft, 
pilferage,  everything. 

SHRI L. N.   MISHRA: Yes, ticketless  travel,  
loss   of property,  everything. We give Rs. 14 
crores per year as compensation to those 
people who lose    their  goods.    Ticketless  
travel is estimated to be Rs. 25 crores per 
annum.    Again we are    having new 
calculations and by the time of presentation of   
the   Budget   sometime in March I will be 
able to give the latest   figures, the   latest 
assessment about the loss    on ticketless 
travel. These are the loopholes or whatever 
you might call. Therefore, 1 seek the 
cooperation of the travelling public. Then the 
question of Shahaara-Sa-haranpur line was    
raised.  This has been replied to by Shri 
Ranbir Singh and Shri Nawal Kishore. You 
wiH remember, Sir. while I was presenting the 
Budget, in my Budget speech I had   said that  
I am going to change the approach to the 
problem of laying    new railway    lines. So 
far we have been laying railway lines only in 
those areas where we get financial returns. If 
we want to develop backward   areas   in the 
country,   if   we want to narrow the regional 
disparities or disparities in incomes, we will 
have to provide means of transport to the    
neglected    and    the    backward areas, to 
agriculturists who do    not get a fair price for 
their produce. An honourable Member has 
said that western UP has been very  rich 
insofar as  foodgrains  are  concerned,  so   far 
as   sugarcane is concerned, but that area    has    
no proper    facilities for transport. A case for 
a railway line there was    already there    since 
the Shahdara-Saharanpur line was being run 
by Martin and Company. Martin and 
Company had made profits    in 

that area. I have every reason to believe that 
Shahdara-Saharanpur Railway line will be 
economically justified and we wiH get better 
returns there. Apart from that, this will #o a 
long way in helping agriculturists and peasants 
of that area. That area is dominated by peasants 
and agriculturists. Therefore, I have no reason 
to regret in having that project. We will have 
many more projects like that in backward areas. 
Panipat-Go-hana is one of the projects which 
we are going to develop. Again the question of 
Biohtak/Bhiwani railway has been decided in 
principle and we will have it. Therefore, 
backward and neglected, areas have got to be 
developed. If the railways are confined only to 
cities like Bombay, Calcutta and Patna, what 
about rural areas, neglected areas, backward 
areas? If we want to improve the plight of those 
people, we will have to provide means of 
transport to them. Railways is perhaps the best, 
means of transport to neglected and backward 
areas. 

Then, Shri Yadav said it was politically 
motivated. He said there was political 
motivation, that it was IOO per cent politically 
motivated. I say there  was no political 
motivation. 

But if we do well and our performance is 
good and if for that reason the people vote for 
us, how can we be blamed for it? Of course, 
we will be happy and we will be grateful to the 
people for their support. It was said here that 
Rs. 12 lakhs were spent for Prime Minister's 
visit on one day. It is a fantastic lie and such 
statements should not be made en the floor of 
the House by responsible Members. 

Shri Mariswamy mentioned about Dining 
Car in the Grand Trunk Express. I will have 
this looked into and I hope something will be 
done. He also said that rice is not beins served 
on Saturday? pnd Wednesdays. If there is a 
ban in one particular area, I do not know why 
it should be made applicable to train catering. 
I will look into it. 

Shri H. D. Malaviya said about accidents. If 
we take 1964-65 as the base year having the 
lowest number of accidents   1300 accidents—
I am onlv 
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referring to major accidents—then in 1972-73 
the number came down to 000 and till 
October this year the number would not be 
more than 500. Thus the number of accidents 
has come -lown by more than 34 to 35 per 
;ent and we have taken a number of teps to 
safeguard against human errors. We have 
introduced automate signalling and inter-
locking devices. We have introduced a 
number of scientific arrangements to avoid 
accidents. But we cannot completely rule out 
accidents. But our duty and responsibility is 
to take precautionary measures and we have 
made provision for this so that the accidents 
will be minimised to the extent possible. 

I was reminded about the responsibility of 
Railways during the Fifth Plan. The burden 
that is being cast on -us during the Fifth Five 
Year Plan is really very, very big. I am sure 
Indian Railways wiH rise to the occasion. 
But I do not want to make any commitment 
now because it depends on many factors, and 
mainly, our industrial relations. I am in 
favour of trade union movement. I have been 
in touch with the working class' for the last 
25 years or so. Today I am presiding over a 
railway system which has the largest number 
of workers and therefore I am one of'the 
most worried persons today not because 
there are strikes, but because Indian railway 
workers are turning to be very unreasonable. 
I would not say unruly. But they do not go by 
or follow some code of conduct. In a 
democracy we should have trade union and 
the stronger the trade union the better it 
would be for industrial relations. But there 
must be some code of conduct as to when a 
stiike should be conducted or work should be 
stopped- But nothing of that kind of being 
observed. Somebody suggested that during 
the last nine months the Indian Railways 
have deteriorated. I have not got the 
comparative figures. But if I am responsible 
for it I will be prepared to pay the price for it. 
But | there have been reasons such as power 
failures, strikes, etc. and these will have their 
impact on the total performance of Indian 
Railways. 

Shri H. D.    Malaviya   raised    the 
question of speedo-meters. All    mail 

and express trains are fitted with speedo-
meters. He also said about holding up of 
Railways and he warned co-ordination between 
Home Ministry and Railway Ministry. We 
have got that co-ordination. 

Regarding the implementation of the 
recommendation of the Accidents Inquiry 
Committee, I am glad to inform the House that 
out of 419 recommendations of the Wanchoo 
Committee, which have been accepted by the 
Government, 379 recommendations have 
already been implemented. Only 40 
recommenda lions remain to be implemented 
and they are being followed up with 
expedition. 

Shri A. G. Kulkarni spoke about wagons in 
Bangla Desh. I will give you the exact 
position. At present about 1,400 broad gauge 
wagons and 1.000 meter gauge wagons are 
there as against the permissible limit of 1,000 
broad gauge and 950 meter gauge wagons. 
Thus it will be seen that the excess holding is 
only marig-nal. 

The total holding is about 2,000 or so. But 
they are not causing any harm to us. We have 
got wagons. But the question is one of 
movement of wagons and the loading of 
wagons and it is not as if wagons are not physi-
cally available. Wagons are there. But we are 
not able to make proper utilisation of the 
wagons that are available, because their 
movement has not been going" on according to 
the schedule and the loading has not been 
according to the schedule also. The main 
reason is that the movement of the wagons has 
not been according to the schedule and 
similarly, the load'ng part of it also. So far as 
the physical availability of wagons is 
concerned, it is not that serious. But, of course, 
when we will be implementing the Fifth Five-
Year Plan, we. will be needing more wagons 
and the' Ministry of Heavy Industry is seized of 
the problem and we had a meeting a'so about 
this and we have plans for manufacturing more 
and mope wagons during the Fifth Plan, -
period. 

SHRI A.  G.     KULKARNI:     What about 
the Sholapur issue? 
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SHRI L. N. MISHRA: I am coming to that. 
Sir, a question was raised about the Sholapur 
agitation. Mr. Kulkarni knows that we have 
got a parliamentary Committee and they want 
to have one or two sittings more. They have 
had some sittings earlier. And, Sir, they will be 
giving their recommendations. I can only 
assure the House that whatever be the demand 
that has been made, if it is justifiable it will be 
met and this assurance was given to them at 
the time of the strike also and we stand by that 
assurance and it will be implemented and I do 
not want to sidetrack the issue 

SHRI A. G. KULKARNI: Now some new 
problems have arisen. 

SHRI L. N. MISHRA: Yes, I know. Once 
we take a decision on the prob-lerns, we will 
not only go into the problems that arose first, 
but we will also go into the problems that may 
crop up in the process and we will try to take 
these into consideration before coming to a 
final decision. 

Then, Sir., a question was raised about some 
advertisements in the Urdu papers. I think no 
discrimination is made. As a matter of fact, in 
the debate in the Lok Sabha, it was assured 
that all encouragement would be given to 
Urdu. If there is any such thing. I will certainly 
look into it. But I can only say that there has 
been no idea of discrimination of making any 
discrimination, in giving advertisements. 

Then, Sir. the question of coal was raised 
and it was mentioned that there were onlv one 
week's stocks. If there is a week's stock in a 
place, then they are lucky because. Sir, there 
are places where the stocks are only for 2 days 
or for Ii day and so on. But the point is that 
coal must be in the pipeline and whether it is 
there or not. In most cases it is in the pipeline. 
If anybody has got coal for seven days, then he 
is in a comfortable position. The only thing, 
that we have to see is that the cost IS in the 
pipeline. The average load-ins of coal during 
the peak neno-l is 7.000 w.qgons and our 
average is about  7:400  to  7,500  wagons  a  
day. 

Of course, there is shortfall. But, if you take the 
country as a whole, it will be 7,400 wagons a day 
and the shortfall is only of the order of 400 to 
500 wagons. We are seized of thf problem. But 
there are a number problems especially in the 
Jharia a: Raniganj areas and I do not want go 
into the details of these problen But the people 
coming fro would appreciate the problem that i 
prevailing in that zone. 

S:r, nothing more would I like to add. I would 
only assure that the gestions made in this House 
on the working of the railways and on the 
improvement on the railways would be looked 
into carefully. I can only assure the House that it 
will be my sincere effort and endeavour to 
improve the railways and if I fail in . my 
endeavour, I will come before the House and say 
that I have failed, Sir. Thank you. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill further to amend the Indian 
Railways Act, 1890, as passed by the Lok 
Sabha, be taken into consideration." 

The motion xoas adopted. 

MR. DEPUTY CHAIRMAN: Let us now 
take up the clause-by-clause cons:derat.ion of 
the Bill. There is an amendment by Shri 
Mathur. 

Clause 2 

Amendment of Section 82A 

SHRI JAGDISH PRASAD MATHUR: Sir, 
I beg to move: 

"That at page 1— 

(i) line 7, for the words "fifty 
thousand" the words "one lakh" be 
sulbstituted; 

(ii^ after line 7, the following pr~v;so be 
inserted, namely:—     ^ 

'Provided   that in     no case   the am-mnt of 
compensation    shall be le-s than twenty-five  
thousand rupees.' " 

The  quest-on  urns proposed. 
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SHRI L. N. MISHRA: I cannot accept this 
amendment. 

MR. DEPUTY    CHAIRMAN:    The 
question is: 

"That at page 1— 
(i) line 7, for the words 'fifty thousand', 

ihe words "one lakh" be substituted; 
(ii) after line 7, the following proviso 

be inserted, namely:— 
'Provided that in no case the amount 

of compensation shall be less than 
twenty-five thousand rupees.'" 

The motion was negatived. 

MR. DEPUTY    CHAIRMAN:    The 
question is: 

"That clause 2 stand part of the Bill." 

The motion was adopted. 

Clause 2 was added to the Bill. 

Clause 3 was added to the Bill. 

Clause I, the Enacting Formula and the Title 
were added to the Bill. 

SHRI L. N. MISHRA: Sir, I move: "That 
the Bill be passed." 

The question rcas put and the motion was 
adopted. 

 


